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SHR] YESHWANTRAO CHAVAN:
Bir, I move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY-SPEAKER: The
question is;

“That the Bill, as amended, be
passed.”

The motion was adopted.

16,11 hrs.

¥SSO (ACQUISITION OF UNDER-
TAKINGS IN IND1A) AMENDMENT
BILL

MR DEPUTY-SPEAKER: Earlier
in the day we agreed to amend the
order of schedule slightly by tsking
up item 21 before item 20, This also
is a simple Bill which is to extend
the time from 180 days to one year

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): 1 beg to move®:

“That the Bill to amend the Esso
(Acquisition of TUndertekings 1n
India) Act. 1974, as passed by Rajya
Sebha, be taken into consideration "

I beg to move the motion for con-
sideration ang passing of the Esso
(Acquisition of Undertakingg in Indis)
Amendment Bill, 1974 jntroduced on
the 2nd September, 1874,

As the Hon'ble House is alreadv
aware, by the Esso (Acquisition of
Undertekings in India) Act. 1974,
rights, title and interests of Esso
Tastern Inc, in relation to its under-
taking= in India were acquired by
the Central Government. Section 13
of that Act provided that every con-
tract entered into by Esso Esetern
Inc. for any service, sale or supply
in India shall, unless tenminated by
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the Central Government within 180
days from the 13th March, 1874 i«
on the 8th September, 1874 be bind-
ing on the Central Government or
the Government Company to which
the gaid undertakings may be trans
ferred. That Section also specifies
the procedure for the termination of
such contracts. In view of the very
complex and diverse nature of these
contracts and their large numbers, it
hae not been nossitle to complete the
work of scrutiny of all the contracts
undertaken or such further action a-
1s appropriate within the specified
limit of 180 days. As such, it hac
therefore. become necessary {o exterd
the period by a further period of siv
mnnths =0 that the tota! period aval
able for the scrutiny and termination
of contracts may be mude one year

1 would therefore. strongly com-
mend this Bill for adoption by ™t
Haon'ble House

SHR1 NOORUL HUDA (Cachur:
This Bill 1s ghort and <eems innoceni
hut I would sutmit that' the Goverm
ment policy is Involved in this Bill.
You wil] remember that the Govern
ment agreed to 26 per cent equby
share in the company though it 1
well krawn thet our eountre had henr
demanding total mationalisation of the
oil jndustry Even when Dr. Trigur"
Sen was the Petroleum Ministe®
there was this demand The oil
dustry was in the grip of forer3n
monopolists and there was a demai.C
thal ;¢ should be nationalised. T
now the Government had not taken
any positive step in that direction
As a result of this hundreds of crore”
of Tupees are allowsd to bhe take
awsy from this country even to daJ-
For this reason thiz Bill which seek
to extend the time limit of 180 day?
to one year will not serve any pur-
pose beeause it doeg not trike at fhe

root of the problem.

—— . ————— o

“eMoved with the recommendation ofthe President.
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16.15 hre.

[SHRI ISHAQUE SAMBHALl in 1ae
Chair]

For the last one y ar, oil prizes
have been rising and the Government
has not been able to take any steps
to make our country self-reliant as
regards production and distributicn
of oil. We may have many differences
with the People’s Republic of China
which we have not hidden. But the
China of 1949 when Chiang Kai- he¢k
left and the China of 1974 are totally
have been able to stand on their own
feet as far as supply and distribution
of o0i] and petroleum products are

concerned. Because of the correct
policies adopted by them. they have
been even able to export a certain

amount of oil. Of course, I do not
say we should blindly copy others.
But whereas the Prime Minister and
other leaders of India ha e talking
about self-reliance in actual practice,
what hag been happening? ESSO,
Burmah-shell and Caltex have been
operating here for a long time. To a
certain extent, we have been  able
to curb their profit | but that is not
adequate. Not only our party but
even the Congress member, have
been demanding on the floor of this
House that within g very short time,
we should become self-reliant in oil

and not allow the e multi-national
companies to take away hundreds
of crores of Tupees to USA, Great

Britain etc. to fatten the monopolists
there.

This Bill will serve no  purpose.

It is a self-defeating measure. 1
demand that the Government’s oil
Policy should be changed. These

foreign companies should not be al-
lowed to reap rich harvests on  our
soil. We should take positive teps
to stand on our own legs as far as
naphtha and other petroleum products
are concerned. We ghould take the
assistance of other countrie who gre
willing to give technica] know-how
‘without any interest. The operations
of these foreign companies hould be
totally stopped and there hould be
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cent per cent nationalisation of the
o0il industry. Not other half-hearted
measure would solve the country’s
problemg in regard to oil and petro-
leum products.

SHRI C.K. CHANDRAPPAN (Tel-
licherry): Mr. Chairman, Sir. whil
introducing the Bill, the hon. Minis-
ter had stated that this is an inno-
cuous Bill only seeking to extend th
period of six months to one year. But
it is not that innocuous or innocent
as the hon. Minister tried {o depict
it.

Today, when the Governmeni is
seeking to extend the period from
180 days to 1 year for finally deciding
about the contract entered into by
Esso, the main question is, what was
the Government thinking while it
introduced the Esso (Acquisili n of
Undertakings in India) Bill this year.
When that Bill was introduced inost
o ue f It that jt was 5 half-hearted
measure taken after a lot of vaccina-
tion to control the activities of Essc
in our country. What the entir
country demanded was the ccmplet
nationalisation of the foreign-owned
cil companies in our country. It is
nmo{ that the people wanted to shout
a slogan when they demandeq that.
It is in the very interest of our coun-
try to stop the drain of our economy
by way of loot by the foreign oil
companie for which thev are ouite
well known.

The  Multi-National Corporation
was working in the field of oil, like,
£ss0, Caltex and others. They hav
been reaping enormous harvest of
profit from our country all these
yvears. The Government, at last,
a2°er a lot indecision and wvaccilation,
reme with a Bill allowing Esso 1o
continue in our country with 26 per
cent equity capital even today. Then,
the Government said, within 180
days. that is, six months, the w;ould
finally decide regarding the termina-
tion of the contract entered into by
Esso. They had to process it. But
thig is an admission today that the
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Government has failed go miserably
in calctiiating the assets and liabilities
and all that and, after taking info
account the interest of the ecountry.
to terminate the contract entered into
by Esso. It is a well known Ffaet that
E so will not enter into a contract
keeping our national interest. It is
after all a foreign company.

Now, what we understand today.
when the Government is seeking an
extension of period, is that at the
time when the Bill was introduced,
thiey were not clear what to do. They
thought. within six months, every-
thing will be done. Today, when they
seek another extension of gix months.
this i an admission that the; have
failed to process to complete ali : e
necessary formalities and to out an
end to contract which is not in the
interest of the country.

Is this the way the Government
shiould deal with a matter in which
the interest of the country versus the
multi-national corporations are in-
volved. We feel rather very con-
cerned that it is a very casual man-
ner in which the Bill was introdnred
and it is the same manner in which
«:ne Government is seeking for ano-
ther extension of period. Can the
hon. Minister say that in ancther six
months, he will complete all tha tfor-
malities? He will not be able to do
that. I am sure, he will come aga’n
for another extension of time. He
should kindly tell us what is the
reason for this delay. what prompted
the Government not to act expedi-
tiously so that all these contract-
could have been terminated within
the time they themselves fixed. mot
fixed by us. What happened? tndav.
the Govemnment should also maxe it
clear what they mean when they sav
that another extensiop of 3ix months
is required. It means that, for ano-
ther six months, we wil] be looted by
the contractors who were hrought in
here for ales or service by ESSO.
That menns. even after Feso {Acguisi-
tion o Undertakings) Bill has been
adopted. for another year this coun-
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try will be mercilessly looted by the

contractors who were brought into

our country by the old company,

£3S0. Will that not be the fact?

Another aspect is that this  will
Hamper he prospects of nationalising
other foreign-owned oil companies.
The Government stand committed—
they have saig this in the House as
well as outside; they have cleclared
from housetops that this is their
policy—to nationalise all foreign-
owned oil companies. And in today's
context when international cartels
are ir h- dock of world public npi-
nion for their exploitation and deve-
iuping countries are taking the bold
siep of nationalising these companies.
as has beepn done by Iraq, by extend-
ing the _eriod from six months to one
year, I am very sure. we wili further
slow dowvn this process. If at all
there is something in their mind, na-
ticnalising foreign-owned oil com-
panies here the process will be slow-
«d down because you could not pro-
cess their contracts and all that, They
could not decide which are the con-
tracts which are in the interest of cur
countrv and which are the ones to
he terminated. So. for another six
montnz, the fate of the country in re-
lation to foreign-owned oil comrtanies
and the srogramme of nationalisation
will be sealed. Thig is the meaning,
as we understand from the attempt of
the Government in seeking extension
for another six months.

Now I request the hon. Minister to
make these pointg clear: first, what
is the reason for the failure of the
Geovarnment in combdleting the for-
malities within six months; secondly,
what will be the consequences of
giving extension for another .ix
month ., whether it will not allow the
contractors brought into our country
by ESSO to loot our country for
another six months: and, lastly, whe-
ther thix measure will not hamper
the prospects of nationalising all
foreign-cwned oil companies in our
country. If these are satisfactorily
answered, one will understand what
is the programme of nationalising the
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foreign-owned oil companieg ip
couniry.
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RrAAT qRA7 1§ W ww @ A
2 & ZH A WA WY FAT qwAT B W
TE BT F7TH AT 9 H A7 Froqrdy
&) w7 37 S o 9% gy @ Ay
HTHTTOT AT Y FI7 EIHT 0T TT*T
QqAATA WT FT a%a # | zqfer Tw
R ¥ W7 AN A Ierraw £AT I7fEa
oA WIT ¥ SAIT & & AT A9 At
fazwit & =xdm AfaY | gv= o ¥
o7 IIF QIO WIAEAFAT ¥ g
agy wex w1 favr ¥ 0 wm
zfat frrar wfes a5 a7 427 &¢
AFY ¥\ WITH GUE W & WY
® ¥ FIFA IART AN FWOT w; A
fax Tar & | SAST syAEqr Ay
oT ATTT I/ G497 I ¥ w27 forfr
waar et AW ¥ fevr oaw
qO AFY &1 FA IFIT AT A5 Wy
wegfagn & faaer w9x 2rg 7 far
Afer sawy oy @ & fs T &
farm dYd ®Y W97 319 § fqar 3 Fawr
wIIr &5 ) AR aAT T oW
m;nz)arrirg: HTFTT T AT AR
& & v o w77 &% )

@Y Wy fa¥er wewAT orT FTg ®
FAT WA T IAH T Aor7 FH ey
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FAMCT | WAC AAT Far A Fo0 AFT
a7 7 FR w0, 99T e
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gaw qE ¥ 3% feemr fagm o
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wr? # as 13 & 78 I agr Wr g
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qIAEEN § ) WIT WG warsy v
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#T1 7% 7% 513 f¥ 39 wwg 97 faw
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AN 7 Fw ¥ ¥ A A AY
TF & wfawre groe forogw g,
IAET T I990T WfAT ) o3y T
7 7dr g 7 ufay aag 5 frar g
ufas sa7 w17 F7 3w ¥ qAg5IE)
T wFA A fr A ® g Ay
& FFAT F qEME & eAfAY FreAr
9T JOT TET AT A9 A7 A0HT F
a1 WAAT AAF K A T

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to express
my views on The Esso (Acquisition
of Undertakings in India) Amend-
ment Bill, 1974.

Sir, through this amending legisla-
tion, the Government are taking
powers to extend the period by ano-
ther gix months for terminating the
coniracts eatered wito by wie lorma
ESSO oil company. Before the ESSO
oll company wag taken over by the
Government, il was known tu them
that go many contractg were there.
Did the Government assess properly
at that time the time that would be
taken to terminate these coutra,ets?. I
would also like to know whether the
Government took the advice of the
experienced officials of the Indian
0y] Corporation regarding the t.me
that would be required to terminate
these contracts. If the Government
have done that, I would like to know

*The original speech was deliveied in Tamil
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what way the advice of the IOC offi-
cials in thizg mather. ]

Secondly, I would like to know the
total number of contracts that were
there at the time of take-over of
ESBO oil company. I would also re-
quest the hon, Deputy Minister to in-
form the House the number of con-
tracts that have been terminated
during these six months, and also the
remaining number of contractg which
1hey want to terminate in the coming
six months. 1 want ap  28sutance
trom the Government that they would
finish the termunation of all the re-
maining contracts within the coming
4ix months, for the express purpose
~t which this amending Bill is before
the House and that they would not.
ut a later date, again come fnrward
with another Bill for extending this
period. 1 want to know whether
10C was vonsulied at least now

Thirdly. 1 would like to know from
the hon. Minister whether the repre-
seutauves ot k350 oil company on the
Board of Management of Hindus-
.an Petroleum Company by virtue of
96 per cent Equity Share participa-
tion 1 the new company are putting
hottlenecks in the way of expedi-
tious disposal of these contracts, 1
that is a fact, I would like to know
now (he Government are going "¢
overcome these tactics

Fourthly, since there is 26 per cent
Equity Share participation—I am
personally of the view that this is
Jndesirable and the Government
should have nationalised ESSO in
full—on the part of former ESSO
oil company, I would like to know
from the hon. Minister the nature of
rcpresentation that hag been given to
ihe ESSO oil company on the
of Management of Hindustan Petro-
leum Company.

Finally, I would like to say that
Government do not pay sufficient
vare and httention to the preparation
of legislative proposals, as a COnNEe-
quence of which they have been com-
pelled to bring forward this amending
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Bill so soon after passing the parent
Bill. With these words, I oppose this

amending Bill for the reasons I have
stated.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): Mr, Chairman, Sir, I am
very grateful to the hon. Membeérs
who have taken part in this discus-
sion. As my hon. friend, Shri Tiwary
has said that this js a very simple
Bill and all that it seeks to achieve
is an extension of period from six
months to one year for terminating
or amending or making any altera-
tions in the contracts. When we took
over ESSO they had several coniracts
with various other parties and Sec-
tion 13 provided for the termination
of contracts and sub-clause (2) of
Section 13 reads:

“The Central Government may if
it is satisfied that any coutract re=-
ferred to in sub-section (1) is un-
duly onerous or has been entered
into bad faith or is detrimental to
the interests of that Government or
the Government company hy order
in writing either terminate gsuch
contract or make such alterations
or modifications therein as it may
think fit.”

The contracts which were considered
tc have been entered in bad faith or
were unduly onerous in favour of
some parties or were detrimental to
the interests of the country or the
Gouvernment or the company could be
terminated or amended within a pe-
riod of six months, The period of six
months comes to an end on 8th Sep-
tember. If we do not extend this pe-
ricd then those onerous contracts
become binding on us. Therefore, it
js absolutely necessary to extend this

period.

It ig quite true in the first instance
we had asked for a period of six
months and we felt we would be
able to complete the work. My hon.
griend Shri Krishnap wanted to know
the number of contracts that had to
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be gcrutinised. These contracts are
of two kinds. One, the contracts
which were entered into on a long-
term basis with big companies and
houses and the other of a general
routine nature like the retail outlets,
etc. In all there were a liftle over 100
contracts of 3 long-term nature which
were fairly complicated in their na-
ture. Then there were roughly about
3.500 other contracts which had to
be scrujtinised but these were not
of such a complicated nature. The
Committee that was set-up by wus

Fmance have comupleted about 80 per
cent of the work Very little work
remaing to be done and 1 am confi-
dent much before six months we will
be able to finish all this

Shr1 Chandrappan and many other
friends wanted to know why we
could not complete thiz woik within
a period of six months Sir. 10 ter-
minate the contract, a written rotice
has to be given, and then, an nppor-
tunity has to be given to the parties
to be heard All thie takes time.
Also. when we {pok over the ESSO
undertaking

st gww o weEw (q0A ) ¢
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There were so many pressing admi-
nistrative and organisational prob-
lems and it took considerable time to
ccllect all thege contracts from various
parties Their organisation is spread
all over India. We had to collect all
these contracts, obtain those contracts
in the first instance before they could
be scrutimised Al this took time
Then, us 1 suid, some of these cases
were of a very complicated nature
and we had to consult Jegal opinion
Also, we have been trving to nego-
tiate, 11ying to ¢ome to an undcrstan-
ding by negotistions, wherever the
contracts are of an onerous nature
and where we can settle this by nego-
tiutions  All this has taken time. But,
1 can agsure this House that we will

Ty ana uish o tus work ue  early
possible
The otlier questions wiich  were

raised by gome bon. Members were
guestiods, wi.ch were .udy disius-
sed at the time of takeuver and I
think, no useful purpose would be
served by going into the details. Al
I can gssure the House 1s that. we are
keen to gain complete control of the
oil industiy us early asg possible be-
cause o1l industry is too important
an industry to be left in the hands of
foreign firms There are various
alternatives before us and these are.
cither we Cap abrogate the 1cfinery
ogreements or wWe can acquirc wmajo-
rity equity participation or we cdn
take over complete control by natio-
nglisation or we can have gpntrol by
negotiations ete. Sir, it has been con-
sidered proper and appropriate that
we should try and gain full control
by negotiations. I can asure this hon
House thtat by granting this six
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: extension, the interest of our
m would not be affected in any
way nor would it come in the way of
uny uciion that muy be considered
appropriate by the Government to ac-
quire mapority control over other
companies which had not been taken
over. I would also like to inform the
House that we are already in nego-
tiation with the other company Bur-
meh Shell, and action, as considered
appropriate, according to the Iacts
Jid nfurnination thay bevone, avail-
able to us, would be taken without
much delay.

With these :ubmissions. 1 commend
this Bill to the House.
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MR CHAIRMAN: The question js.

“That the Bill to amend the Esso
(Acquisition of Undertaking:s in
India) Act, 1974, as passed by Rajya

Sublia, be takea utu consideration,’
The motion was adopted,

MR, CHAIRMAN: There are no
umendments. The question is:

“That clause 2, clause 1, the
Enecting Formuly and the Title
stand part of the Bill".

The motion was adopted
Clause 2, clause 1, the Enacting

Formula and the Title were cdded to
the BIll,

SHRI SHAHNAWAZ XHAN: 1
maove:

“That the Bill be pasged”.

Gurdwarcs 146
(Amdt.) Bill
MR. CHAIRMAN: The question is:

“That the Bill be passed”,

The motion was adopted.
16.50 hrs.
DELH] SIKH GURDWARAS

(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On b na!f of
Shri Umashankar Dikshit, I beg to
move:

“That the Bill to amend the Delhi
Bikh Gurdwaras Act. 1974, be taken
into consideration”,

Thisz short Bill seeks to amend the
Delhi Sikh Gurdwarag Act 1971, for
getting over some difficulties which
may be experienced during the work-
ing of {hat Act, This Bill kas been
drefted in consultation witn the Dell

wmaliugeniont Aws, 15is, fO1 e puo-
per management and control of the
Gurdwaras and their property in the
capliol, 1 ohwll nuw pruceed to ex-
plomm the provisions of the Bill

Section 40(2)1a) of The Act em-
powers the Delhi Sikh Guidwaras
Management Committee 1o make ze-
gulations providing for the manner
and the criterion for deciding whe-
ther a candidate for election or co-
cption to the Committee 15 able to
1ead and write Gurmukhi. Since the
initial constitution of the Committee
is possible only after the general elec-
tion, it is proposed to confer the
power to make ruleg in tha{ behalf
¢p the Central Government. Cl, 2(b)
and cl, ¢ of the Bill are intended to
achieve that objective, Opportunity
is also being taken to amend clause
tm) of section 10 (1) of the Act, as
proposed in clause 2(a) of the Bill,
st ag to provide that a person should



